I&

‘ | R
: ' !

ﬁ‘ | CENTRL ADMI JISTn

ATIVE
HYTEARAD sEncy HYDEggéﬁUVAL |
o & “\j"\’) D

c. AR 654,/96
J:‘.A- I:\. ]
gl DATE OF Dicigroy — 20W1.97
LL - e )
.
. 1. Komariah Augiah & thers,
m— A . * .

—_— (PEIITIONER (s)

' !
C Mr. N.Raghavan, ‘

T‘f—~;-—, ADVOCATE FOR Trr PETINIONDR(S) -
L

nal Railway | :
pivisio underdinother -
‘ : — RESPONDENT (3)

b

-M¥. K.Siva Reddy. Stabunsel

———— ADVOCATE FOR

T ' d
DENT (s), THE RESPON

o TICE |
' THE HON'BLE MR, JUS LUDHARI. VICE CHAIRMAN
|
1

' | o
THE HON'ZLE ‘

1. " whether ReDortersB 2pe
the Judgrment 2 T MY be allewed to gee
| - <Y
: ﬁ be referred toO | ; ‘
‘ ord
3., Whether thii; L to e the s |
judgement = 1 ‘ AL copy of the] NV
4. wWhether the Judgrmé )
: : renches ? e cire

illatad to thp Other

72 .
Judg“ment dpl1veredqrﬁiﬂégiéfiﬁxéffv&/

Justice M.G. Chaugdhari, -vc




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE
AT HYDERABAD '

oAU Ju-
0.A.SR No.3654/96

Betwaen

1.
2.
3.
4.

5.

6.

7.

- B

9.
10.

M, Komariah Augiah

B. Augiah Ramaiah

Pochaiah Buran
Badru Lachiah
fakub Lakshmaiah
Gattaiah Lingiah

Samba Rao

.ngiah Komariah

B.Uppalaiah
Ellaiah Ellaiah vos

And

1.

2.

Divisional Railway Manager,
South. Central Railway/BG/SC
Secunderabad. o

General Manager,
South Central Ralilway,

Secunderabad. ass
Mr. N. Raghavan sew
Mr. K. Siva Reddy _ vee
CORAM

HON'BLE MR. JUSTICE

under the Wagon & Carriage Supervisor, SC Railway, H

ORDER

This is an application filed by 10 Rhalasis

M.G. CHAUDHARI, VICE CHAIRMAN

Date: 20,.1.1997

Applicants

Respondents

Counsel for appl

Counsel for resp
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ftcants
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working

vderabad.

All the applicants were confirmed as Skid Porters working at

Kazipet Station in the scale of Rs. 775-1025. They were"

screened and empanel led for the post of Khalasis in the scale of

Rs 750940 (RSRP) and wér% posted at Hyderabad under the Carriage

and wagon Supervisor, Héwever, they have been absorbed in the

f
il
?
!

e

el




2 Yo

scale of Rs., 750-940 which is lower than[gge scale in which
they were'working as Skid porters. It appears that|the posts
of Skid Porters were abolisﬁed‘and that is how the applicants
céme to be absorbeggs Khalasis,
2. : The grievance of the_applicants is that since they
were drawing pay in a higher scale of pay as Skid Porters

-they were entitled to the protection of their pay in the

lower scale of Khalasi so as to bring it on par with the pay

they were drawing in the earlier scale. The applicants submitted
individual representations on 8.1.96 seeﬂing restoration of

pay to Rs. 940 plus Rs, 85 (P.P.). However, as no ction has
been taken by the respondents on that representation and the
anomély has not been rectifiéd they have filed the instant 0.A.
seekiné a direction to the respondents to fix their|pay

appropriately.

3. Thé applicants have annexed to the 0.A. coples of
represehtations submitted to the General Manager, Sé Railway,
Secunderabad dated 8,1.96 through proper channel, t would
however appear that the Divisional Railway Manager (Personnel)
would be the proper authority to whom the representation
ought to have been filed in the first instance. The learned
counsel for the applicants now proauces copies of thevery same
representations which were also submitted to the Senior D.P.0O
QBG/SC on 8.1,96 and which apparently bear an endorsement
made'by the Junior Engineer, C&W-I, Hyderabad, reading that
'forwarded to the higher authority for‘consideration'. What
is produced are the office copies kgék:the above endorsement.
It would therefore appear that either the representdtions as
they were addreésed to the Géneral Manager were not dealt with
by the DRM or have been mis-placed. The grievance made by the

applicants merits proper scrutiny and consideration |as it is

relating to alleged anomaly in pay. 1In the interest| of justice
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into properly by the DRM or such other authority to
DﬁM may feel it necessary to forward the matter on f
of the representations that were filed on 8.1,96 by

applicants, In order to enable the DRM to proceed

)

it is necessary that the grievance of the applicants-is looked

whom the
the basis

the

ith the

representations the applicants' learned counsel agrees to

submit copies of the office copies produced today by the

applicants dated 8.1.96 to the DRM {Personnel) /BG/S

4, Mr. K. Siva Reddy, learned Standing Counsel

for the respondents and is heard.

5. In the result, the following order is passed

disposing of the 0.A;

ORDER

cunderabad,

appeared

finally

(1) The applicants shall submit copies of théir repre-

sentations dated 8,1.96 to the DRM(P)/BG/Secunderabad
within a period of one month,

(11) On such copies being received anth the original '
representations are also avallable in the file,
then these shall be examined in accordanJe with the
relevant rules and appropriate decision tlaken which
shall be communicated to each applicant Sieparately
within a period of 3 months from the date of receipt

of the copies of the representation}

(111) The applicants wfll be at liberty to adopt such legal
proceedings as may be advised if aggrieied with the

"decision taken on their representation.,

However,

it is directed that in that event, each ihdividual
applicant shall file separate 0.A, and the applicants

-shall not join (yn)one single application|.

(iv) The office may forward a copy of the OA
~ the enclosures, along with this order, to

together with
Respondent-1,

6. The 0.A. is accordﬁngly disﬁﬁed of in terms of| the

aforesaid order.

Nl SN

M.G. Chaudhari (J)
- Vice Cchairman

20th Janvary, 1997
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